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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

JAIPUP

Date of order: 2igir%eptember, 2001

OA No. 282/1995

~

Az:zullah Khan s/o Shrl Kazi Zurullas Khan presently posted

es

Jhalawat .

Mr

..%pplicant
Versus
Unigh of India through the SeCretary, Minis
of ‘Eihaﬁce, _Govt.: of India, North Block,
Delhi. | |
The Secretary, Roard of'-CentraI Exciee

Customs, M/o Finance, New Delhi.

Gralior. .-

District Opium Officer, Jhalawar.

Neemach (M.P.) -

j B ‘ ’ .. Respondents
1 : .

.~A¢it'Mathur, counsel for the applicaﬁt

N

Sepoy in thev;offlce of District Opium Officer:

try

New
“and
The Narcotics Commissioner, 19, Malroad, Morar,

Dy. Narcotics Commissioner, Station Road, Kota-.

Dy. Narcotics Commissioner, Opium Colony:.

Mr. Aﬁun_Chaturvedi, counsel for the‘respgndents
CORAM: o |

; Hon'ble Mr;S.K.Agarwal, judicial Member

| Hon'ble Mr;A.P.Nagrath} Administrative Member

| ORDER )

Pgr Hon'ble Mr. A.P;Nagfath, Admlnlctratlve'Member

n 1"The appllcant _waé app01nted ,aé Sepoy on
~26.5.197l in the Narcotics Department. He appesred for the
departmental promotiOn for tgé post of Sub Inspector, but
was declared Unfit en the gfound that his height is .

157



.= t\’;\.,!\/ﬂ,

Ll

; ‘ , e 2 ::

Cms, Lﬁereas the minibum_height reguired for .the post of

1

Sub- Inspector is'157,5 Cms. This decision was communicated

fo him vide letter dated 21.9.1994 (Anh;Al). The applicant
‘ . ’ ’ . ’ . .
has  assailed this order in this OA ' and has -sought

R | : . :
directions to the respondents to.call him for interview
! R - R : .

|

and ﬁo declare him selected on the post of SubVInspector}

2. f The matter was heord and the only pcint whlch'

camé up for con51derat10n\1= whether respondento' action

of. déclarlng the appllcant unfit on the ground that he

does not have the rqqu1red'phySJCal'sbandards, 1nsofarvas

his height is ébncerned, is legally ‘sustainable. We are

.co?strained +o observe that the learned coun=e1 for the
. N

reSpondehts was able to-produce only'the fitness standards

( ‘ : :
for the post. of Sub Inspector, but' nothing has been shown

:tq us about the physical standards as applicable for the

post of - Sepoy. It appears to us that the respondents do
be n ' . .
not want to/ forthcoming .n the matter. We are of the
' . X . - N o . B -
coﬁsidered.view that whenever recruitment for any post is’

anauctedu -the. physi;al standards and thé other. related

'_qualifications are prescribed not only\keeping in view the

requlrements of that post itself, but also requ1rement of‘

: the poat in the hlgher grades in the line of promotlon. We

bave no .-reason to believe that the phyqlcal qtandard

insofar as. the height is concenred, would be dnfferent for

a Sub Inspector than that of a Sepoy. If the appl1qant"

ftoﬁld be considered posse~51ng the requ151te standards -
. when he was'récruited as Sepoy,  we do‘not finé any ground
dfor rejecflng him for the post of Sub Inﬁpecfor only on

'th1= point. We have no h931tctlon in quathng the 1mpugned

order,. Wthh we conclder is not suqtalnable.



-

3- .‘ ) ‘. We'[

and lguash and

j: 3 : : : ) : ) )

| : : -
+herefore, allow this Original Application

set

saside.the impugned order dated 21.9.1994

(Annl.A1). The respondents are . directed to consider the

appl:cant as hav1ng the requ151te helght as requ1red for

the | post. Ignoring this dlsqualnflcatlon,‘hls clalm for

promotion should be considered as per rules. 1f otherwise

found suitabl

e, the respondents shall extend to him the

bensfif cf promction to the post of Sub Inspector from the .

dateihis next juhior was promoted. The applicant shall be

entiitled to all conseqguential penefits including arrears .

of | pay (w.e,f.

the date . his '~ junier was promoted. The

respondents—shall comply-wifh thig order within a pericd

of |2 monthe

from

or@eruas to costs.

(A P NAGRATH).

Adm. Member

the date of receipt of this order. No

bl
o

L .
(s7K.AGARWAL)

Judl .Member



